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ORIGINAL APPLICATION NO. 229 / 1989

The applicants herein who are all working as

O
Fireman, Grades 'C' @??)'B', Djesel Assistants etc, are

:challenging the seniority list prepared by the second

Y

respondent in proceedings no.YP/648/CAT/Sen./Mech.Cadre
: v ~ . '
dated 31-10-1988/3-11-1988, It is stated that they were

all originally recrulted as Khalasis and were subsequently

" promoted to their present cadres. They contend that they

have no knowledge of the seniority list and could not make
any representation against the same,. It is stated that
5 1

4 -

the seniority list has not been circulated to them indivi-
! , {
a } !
diauvally despitekspecific direction having?een given that

all supervisory in-charges will inform the employees indi- .

@ridual’ly, in para 3 of the order dated 31-10-1988/3-11-1988,

2. We have heard the learned counsel for the applicant
and Shri N.R. Devaraj, learned standing csunSel for the
Rajlways. Shri Devaraj gtates that after the publication
of thé provisional seniority listm, a number of persons
have @ade repfesentaﬁions. No such representations have
been made £x by ths applisants. It is also stated“that
they were'not informedfindiﬁidually; In the‘circumstances,
he states that the applicantswill ‘be given an opportunity
ﬂlbm-yﬂ*wthuM4
to submit ax appiieaxipns and the same will be considered
before a final seniority list is prepared. He also stated

that the final seniority list has not yet been prepared.

contd..



- page two -

In the circumstances, we disposé of the application
with the direction to the applicants that they should
ﬁdgﬁg;ii;epresentatloqsin regard to their seniority
within 15 days from}today. The respondents shall duly
taking inéo cons;deration the representations feceived
from thg applicants before finalising the senioritf

list. There will be no order as to costs.

(dictated ;n'open.court)‘

@NJ D . (G Lo
{(B.N. JAYASIMHA) : (D. SURYA RAO)
Vice-Chairman. Member (Judl.)

3rd April, 1989,
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